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Regulations, Orders, Notifications and R„1pc nf nIndia, of the Government of Bihar and ’„?*.£»e„Go,ve™me',‘ of 

Papers extracted from the CaX’oTLt andSgh.C?u,rt-
Gazettes. Orders of Commandants of vlnteerfc ”

JUDICATURE AT PATNA 
NOTIFICATION 

The 10th September 1943

orps
No. 33/19/43-Poll. (I), dated the 3rd June 1943, which is
hereby cancelled the Central Government is pleased to 
direct—

(a) that all matter relating to India, written or spoken, 
by Mr. Louis Fischer, the American journalist and author, 

r]q. 24-S-—As Italy lias surrendered, the Court, in other than matter contained in inward foreign terminal 
-creise of the power vested in it by section 15 of Act XII press telegrams shall, before, being published in British 

Cf *1887, is pleased to declare Saturday, the 11th September India, whether in the original or in a translation, in any 
?043 as a closed holiday for all subordinate Civil Courts book, pamphlet, newspaper or other document, be submit­

ted by the printer, publisher or editor of the document to 
By order of the High Court the Chief Press Adviser, New Delhi, for scrutiny and

A. CHATTAR JI (b) that no such matter as aforesaid shall be published
Registrar by any printer, publisher or editor in British India except

with the written permission of the Chief Press Adviser, 
New Delhi.

in Orissa.

HOME DEPARTMENT
NOTIFICATIONS 

The 14th September 1943
No. 2971 “G.—-The following notification by the Govern­

ment of India, is republished for general information.
By order of the Governor 

W. W. DALZIEL

R. TOTTENHAM 
Addl. Secy, to the Govt, of India

The loth September 1943
\ ?iO. 293Q-C.—The following notification by the Govern­
ment of India is republished for general information.

By order of the Governor 
W. W. DALZIEL 

Chief Secretary to Government
Chief Secretary to Government

New Delhi, 20th July 1943
No. 10/29/42-II-Poll. (E.W.)-In exercise of the powers Noti0oatjon No. 1012, dated the 31st July 1943, of the 

conferred by sections 3 and 10 of the Foreigners Act, 19-rO Government of India, War Department, as amended 
(II of 1940). the Central Government is pleased to direct by corrigendum, dated the 28th August 1943
that the following further amendment shall bo made in the 31 t J l 1943
Enemy Foreigners Order, 1939, namely . No. 1012—In exercise of the powers conferred bysub-

Paragraph 13 of the said Older shaHb^om^^.^^ rule (2a) of rule 66 of the Defence of India Rules, the
Central Government is pleased to order—

(a) that every person owning or having the management 
of any power-propelled vessel which is of less than 15 tons

Joint Secretary
The 14th September 1943

Mo. 2980-C —The following notification by the Govern- .
meat of United Provinces is republished for general MO shall furnish to the Flag Officer Commanding, Royal

Indian Navy, Naval Headquarters, New Delhi, on or before 
the 1st day of October 1943, a statement showing in 
respect of each such vessel the particulars set out below ;

(6) that in the event of any change of ownership of any 
such vessel, the transferor and transferee shall be jointly 
and severally liable to inform the said officer within seven 
days of any such change the name and address of the 
transferee.

information.
By order of the Governor 

W. W. DALZIEL 
Chief Secretary to Government

Home Department (Police)
Lucknow, 6th September. 1943

No. 1358-Z/VIII.—In exercise of the powers conferred by 
clauses (d) and (e) of sub-rule (1) of rule 40 of the Defence 
of India Rules the Governor is pleased to declare the 
booklet in English entitled “ The Revolt of 1857 ” 
(pages 52), purporting to have been written by f‘ A man 
°f 9th August 1942 ” and to have been printed and 
published by C. Ramakant at Suryakant Printing Press, 
Rakapur, Baroda, every copy thereof and all other docu­
ments containing copies, reprints and translations of or 

| extracts from the said document, forfeited to His Majesty 
| °u the ground that the said booklet contains matter the 

publication of which is punishable under clauses (e), (k)
1 and (p) of 6ub-rule (6) of rule 34 of the Defence of India 
| Rules.

Particulars referred to in clause (a) above 
Name of Vessel 
Name of Owner 
Address of Owner
Type of Vessel (Motor Boat, Steam, Diesel Launch, etc.)
Length
Beam
Draft
Freeboard
Weight (for lifting purposes)
Particulars of Engine (including No. of Engines, II.P., 

Make, Type).
If decked in or not
Particulars of Crew
Type of fuel
Fuel capacity
Fuel consumption per hour
Froshwater capacity—Driuking/Boilor
Speed
Passenger capacity 
Tonnago capacity
Is vessel suitable for open sea in fine weather 
Particulars of any Navigational Gear fitted (sidolights, 

compasses, etc.)
Is W/T fitted (If so state typo)
Is Electric light fitted

By orcior 
D. S. BARRON 

Secretary\
i The 14th September 1943

m ' ^84-C.—The following notification by the Govern- 
ent °f India is republished for goneral information.

By order of the Governor 
W. W. DALZIEL 

Chief Secretary to Government
Home Department 

New Delhi, 3rd September 1943 
ixZfc' 33/19/43-Poll. (I)—In exercise of the powers 
ijj errcd by rule 41 of the Defence of India Rules, and 

supersession of Home Department notification

No
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or battery, following further amendment? shall be mad' •Cloth and Yarn (Control) Order, 1943, nanrq!'"! C0<.

In the said Order, in clauses 13 and 14 tl°n
“ bales “ wherever it occurs, the words “ nr 1after tho 
inserted. ases ” sh^

16S
Details of Electric Supply—Whether dynamo 

Output of dynamo (K. W.) Voltage.
Particulars of cooking facilities 
Particulars of any boats carried 
Type and weight of anchors 
Size and length of cable 
Service on which at present engaged 
NOTE—A separate statement shall be sent in respect

ant shall be signed and dated by the person furnishing it.
The loth September 1943 

No. 2991-C.—The following notification by
ment of Bombay is republished for general information.

rinvern

New Delhi, 23rd August 194,3 
• No. 34-Tex.(1)/43—In exercise of the power by sub-rule (2) of rule SI of the Defence of T^‘S|.c°^fe 

the Central Government is pleased to dire i 1 
following amendment shall be made in the p* ^at *. • 

' /r,^'trr»n Order, 1941, namely:_. ott°n CjL‘

r^4^uleof each

vessel IOllOwxxig «•»**»—----- -and Yarn (Control) Order, 1941, namely:—.
- - , „ , _ For sub-clause (c) of clause 19 substitute tho r „ST o^r °f the Cove™' name]y:_ f°»

vv. n . “enter and search, or authorise, by aeneni
Chief Secretary to Government order, any ~ 'x-

the Govern-
°*iiig

tuiu ommvuj — vr Sijn •
officer of the Central or Provincial Govern^1 

to enter and search, any premises.”

Act, 1AII, « found, 0f the pamphlet m Marathi, ^ September 1943
“ Kayyur Hutatmyauchi ' ^rkatna ^ 197i5-103/43-F.(C).—The following notified

“ Heroic Story of Kayyur ? d; AIaill Road, ;S3ued by the Government of India m tbs F.nance Dcpart;

£3S O. translations of, » /'““t“jo“d V. BAMANATHAN
pamphlet to be forfeited to His Majes y> | tbo Deputy Secretary to Government?hatPit appears to the Government of Bombay tha^ the ^ ^ ^
said pamphlet eontams -nords of d 4ct. N0 R.g(6).R.II/43—In exercise ot tho powers conferred 4
clauses (a), (6) and (d) of secU 4 (I) Bombay by danse1 («) of' subjection (2) of section 211 of the 1

By order ot GT0X Government of India Act 103a. the Governor General in

Secretary Council is pleased to make the foil iwi ig amendmant m the
Civil Service Regulations, namely VVVUT1T

For clause (b) of article 728, m Chapter XXX VIII, of
the said regulations, the following clause shall be substi- 
tuted, namely :— • , .

(b) Pay for the purposes of this chapter moans pay as 
defined in rale 9(21) of the Fundamental Rules, which a 
person was drawing on the dato of his death or injury. 

By order of the Governor Provided that in the caso of a person remunerated b)
C. S. JHA piecework rates, pay means the average earnings of the last

Secretary to Government s[x months ending with tho date of his death or injury.
L. T. GHOLAP 

Dy. Secy, tgthe Govt, of India

H. M. PATe
DePuhJ secrct(lriJconferred

all copies, wherever 
entitled

DEPARTMENT OF SUPPLY AND TRANSPORT
NOTIFICATIONS 

The 10th September 1943
No. 7094-S.T.—The following notification issued by the 

Government of India, in the Department of Food, is repub­
lished for general information.

New Delhi, 12lh August 1943 
No. CG.611/12—In exercise of the powers conferred by 

Rule 94-B of the Defence of Lidia Rules, the Central 
Government is pleased to prohibit the making of 
advances of money to any person on the security of any 
foodgrain as defined in clause 2 of the Foodgains Control 
Order, 1942, unless—

(a) that person is the holder of a license issued or 
deemed to be issued under the said Order, or

(b) the advance is to be made to that person on the 
security of foodgrain produced by himself or his tenant.

E. WOOD
Secy, to the Govt, of India

HEALTH AND LOCAL SELF-GOVERNMENT 
DEPARTMENT 

‘ NOTIFICATION 
The 15th September 1943

No. 19719-L.S.-G. (C).—Tho following notification, issued 
by the Government of India, in the 1 epartment of Supply, 
is republished for general information.

By order of the Governor 
S. DAS

Secretary to Government 
New Delhi, 11th August 1943 

No. 937—In exercise of the powers conferred by sub* V 
rule (2) of rule 81 of the Defence of India Rules, the I i

Bv ordrr nf Central Government is pleased to direct that the following! [
By order of the Governor further amendment shall be made

c. . u j (Census) Order, 1941, namely
Bombay, 26th August 1943 ° °iernmen *: J0T c^ail?e J of the said Order the following clause

No. 34. Tex.(l5)/43—In exercise of the powers conferred 8hf.b°ASnubstlkted> nameIy :“T L t . 
on me by clause 10(a) of the Cotton Cloth and Yarn vf' An3. Pera0r} engaged in the business of 
(Control) Order, 1943, I hereby notify that the following ?r imPortl.ng drugs or of selling drugs wheth*
items be exempted until further notice from the operation ^olesale or retail, shall submit to the authority specific* 
of sub-clause (c) of clause 10 and clauses 13 and 14 of the ln A- m the sec?nd column of Schedule It annexe
Order :— ^1S Grder corresponding to the area specified in tb

(a) Pieces of any length up to a maximum of seventy- 1 T&t- coIumn that Schedule in which he carries on sue
two inches which do not exceed nine inches in width at any S°/S reach that aafchority not later than
pomt m the direction at right angles to the longest length °f ea?.Jmonth, a return showing— . „ ,

(b) Any piece of cloth of an area not exceeding four (0 the quantity of any essential drug in his possess^
square feet and not exceeding thirty-four inches at the hls ?ontro1 within British India on the 2)th &•
widest point in any direction. ‘ finch month ;

Explanation T he above amendment is intended to ■ the L1uantity of any essential drug held by ^ , 
cover items such as small handkerchiefs small ‘ towels JoTu £ any other Person British India on ,
napkins, jarans, rags of various sorts and including mill day °i siieh month and exact location of godo*» d
rags which are cu t from the ends of full nieces after godo"'ns where stored 1
processing. P 4 ter (m) full business address of the firm ; _ .

M. K. VELLODI exact location of all godowns held singly or j°>®4 _
Textile Commissioner Wlth aEJ other Person or firm irrespective of whether w j 

Neve Delhi, 27th August 1043 ^ t0 StoJre e8sential drugs or not; j

Tixtr ■ % \,b. tot,.! i. Pl,„d dirert lhat S *to,PS““hl“Sy‘h.", S

The loth September 1943
No. 7222-S.T.—The following modifications, issued by 

the Government of India, Department of Industries and 
Civil Supplies, are republished for general information.

in the Essential Drug3
(

(nufac'ma

*
<

!
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169the specified quantity, that person 
[ to submit a return in respect of

said Order shall be omitted.
M. IKRAMULLAH 

Joint Secy, to the Govt, of India

The 15th September 1943
Government of notifioati°» of the
shed for general of inflation C°mmerCe is rePubIi'fySS**1***

By order of the Governor
J. E. MAHER 

Secretary to Governmentand labour department
NOTIFICATIONS New Delhi' 31st

Th« 15th September 1913 No 308-Ind. (4)/41—The following draft of certain r„IPa
<C737-Com.(C>--The following notification of the pr0pl.08.ed to make in e*ercise of the powers

N®1of Inclia’ I)jPartmeilfc of Commerce, is inferred by sub-section (1.4) of section 20 of the Indian 
for general information. Merchandise Marks Act, 1889 (IV of 1889), read with sec

jfpubhoh By order of the Governor tloa 2^ of thc General Clauses Act, 1897 (X of 1897) is
J. E. “MAHER published as required by sub-section (6) of the said ’

Secretary to Government tl~n, , f?r ^ formation of all persons likely to be
affected thereby and notice is hereby given that the draft 

, - taken into consideration
495-Ind.A.(l)/43—In exercise of the powers con- November 1943.

f ,-cd bV section 84 of the Trade Marks Act, 1940 (V of Any objection or suggestion which may be received from 
nil) the Central Government is pleased to make the fol- any preson with respect to the said draft before the date 

I aine amendments to the Trade Marks Rules, 1942, the specified will be considered by the Central Government •
’ „ having been previously published as required by sub- 

S‘%„(1) thereof, namely—
S In the said Rules— 1. (7) These Rules may be called the Cotton Yarn and

/j) in rule 89, after the words “ Part I ”, the words. “ and Thread (Marking) Rules, 1913.
Part V ” shall be inserted,

(2) in rule 9G, for the words “ and Part II ”, the words (a date four months after their final publication).
„ part II and Part V ” shall be substituted ; 2. The marking of bundles of cotton yarn and units of

4 (3) alter rule 141, the following shall be inserted, cotton thread with the particulars required by sub- 
namely :— * section (2) of section 12 of the Indian Merchandise Marks

“ PART V Act, 1889 (IV of 1889), shah be made in accordance with
Rules relating to the Calcutta Branch these Rules.

c0M iMERcE
1} °

sec-

Reiv Delhi, 24th July 1943
on or after the 1st

yo.

! Draft rules

(2) They shall come into force on the....

[ . 3. All markings shall be in the English language
142. Administration of the Branch An officer of provided that Roman numerals shall not be used.

Gazetted status shall, under the control and. superinfcen- 4, Weight shall ordinarily be indicated in pounds and 
deuce of the Registrar, be in charge of the administration ounces only in accordance with the avoirdupois system, 
of the Calcutta Branch. Where, however, the practice of the trade requires the

143. Applications, etc.—All applications, notices, state- indication of the weight according to the metric system, it 
merits, or other documents, or any fees therefor, author-' shau be indicated in accordance with that system.
iscd or required by the Act or these Rules to be made, left 5. (1) The name of the manufacturer or of the wholesale 
or sent or paid to the Trade Marks Registry may be made, purchaser in India shall be indicated in full or, provided 
left ^)r sent or paid to the Calcutta Branch and shall, that the said name is clearly and unambiguously indicated 
(hereupon, have effect as if they were duly made, left or thereby, in an abbreviated form or as a trade description 
sent or paid to the Trade Marks Registry. or part of a trade description, provided further that

144. Inspection of copy of Register, etc.—The copy of a trade description "Or part thereof shall not be used except/ 
the Register, the copy of the Refused Textile Marks List jn connection with particular yarns or threads which have 
and the lists relating to trade marks deposited under sec- by long use become so describable.
(ion 85 shall be open to inspection, on payment of the •’’(2) Sub-rule (I) shall, ift its application to sub-clause (i) 
prescribed fee, at such times on all days on w'hich the of clauses (i) and (j) of section 18 of the Sea Customs Act, 
Calcutta Branch is not closed to the public, as may be 1878 (VIII of 1878), be construed as including a reference 
fixed by the Registrar. to the exporter of the yarn or thread, as the case may be.

145. Hearings at the Calcutta Branch—(1) Where an 6. (7) Bundles of yam shall be marked with the required
application for the registration of a trade mark has been particulars by one or more inscribed labels or cards 
made at Calcutta, the application shall in the event of a applied, affixed, or stitched to each bundle, provided that 
hearing becoming necessary, and if the applicant so desires, the details of each required particular shall be complete ou 
he heard at Calcutta, provided that in the event of the one exposed surface.
Registrar having to deal with more than one application (2) Units of threads shall be marked with the required
at one hearing in respect of trade marks relating to textile particulars—
goods, it shall be in the discretion of the Registrar to (a) when made up in skeins, by an inscribed label
iirect the hearing of the applications at Bombay or applied round each skein or bundle of skeins or secured by 
Calcutta. _ twine thereto; .

(2) Where the hearing has taken place at Calcutta, the (ft) when made up in balls, by an inscribed label
decision in respect thereof shall be pronounced at attached to each ball, or inserted therein but remammg 
Calcutta.” exposed; _

(c) when wound on cards, by inscription on the exposedK. G. AMBEGAOKAR 
Joint Secy, to the Govt, of India portion of the card ;

. — ■ ’ ' V
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(d) when wound on reels, by one or two inscribed Ninth Schedule to the Govornmon of India Act, . " ^
labels applied to the end or ends of the reel, provided that Geo. 5, c. 2), the Governor Genera 13 pleased to av , D (2g
the details of each required particular shall be complete on promulgate the following Ordinance . o
one surface; Short title, extent and commencement—(i)(e) when wound on paper tubes, by an inscribed label nance may be called the Allied Forces (Exempt^ 9r(^i'
applied round or otherwise affixed to the thread or to the Local Taxation) Ordinance, 1943. 
exposed portion of the outer surface of the tube or, where (2) It extends to the whole of British India,
the diameter of the tube is sufficient for the label to be (3) It shall come into force at once,
clearly exposed to view, to the inner surface of the tube, 2. Inlerpreialio’n—In this Ordinance— 
or by inscription on the exposed portion of the outer (a) “ Power to which this Ordinance appjje3 !>
surface of the tube ; a foreign Power allied with His Majesty to which th-^

(/) when made up in any other form, by an inscribed Forces Ordinance, 1942 (LVI oi 1942), is for the timV} .
label or card applied, affixed or stitched to, or enclosed or applicable ; ' J°ing
inserted in. such make up. (b) “ Authority to which this Ordinance ..

(3) Labels or cards used in accordance with sub-rules (/) moans a foreign Authority recognised by His ”
and (2) shall not be easily detachable or removable from competent to maintain naval, military or air for a; 
a bundle of yarn or from each unit of thread in the service in association with His Majesty's forces to f°r 
ordinary course of handling before it reaches the normal the Allied Forces Ordinance, 1942 (LVI qf 1942) is f V’^ch 
consumer. time being applicable. * 0:

7. Where bundles of yarn or units of thread are enclosed 3. Exemption from taxes imposed by local autho y in a cover, the cover shall also be marked with the required (/) Not withstanding anything contained in any en/t. 
particulars. for the time being in force, no tax imp >sod by a Mun^50'

,S. All markings shall be made by printing, stamping or Committee, Cantonment Board or any other local anfi ?aI 
by any other manner provided that they shall be legible, whatever shall, except as provided in this Ordinar !°my 
distinct and in a colour, not hkely to be easily obliterated, pavable by any establishmont or naval milita' which shall be different from the colour of the surface force maintained an British India by a Power or Aiit]°r?ip

to which this Ordinance applies in respect of_ 0rit
(a) any immovable property in the possession 0-

-•*

y
marked.

9. (I) The counts of cotton yarn
ordinary expressed by adding the letter IC b alter ins occupation of, or
numeral or numerals. Where, however, a bundle is packed ^ any goods the property of, or consigned or under
on the metric system, the counts shall be accompanied by transport for ultimate delivery to, or 
the words ‘ metric counts’ or by any other clear and any animal, bicycle, motor bicycle, motor car
definite indication conveying the fact. vessel, vehicle, aircraft or apparatus maintained by and fjr

(?) The grist number on each unit of thread snail be ^ plirp0ses 0f? 
clearly indicated according to the manner recognised by 8uchEstablishment or force.
the practice of the trade. (2) Notwithstanding anything contained in any enact-

10. Nothing iu these Rules shall operate to prohibit tho ment for the time being in force, no such tax as aforesaid
indication in any manner of other particulars relating to g^n except as provided in this Ordinance, bo payable 
the yarn or thread, so long as the conspicuousness Oi the ^ anv member of and establishment or force maintained 
required particulars is not affected thereby. British India by a Power or Authority fc > which this

. ■ V p ' Tii , V r i- Ordinance applies in respect of any building ojeuped by Joint Secy, to the Govt, of India ^ Qr jn r^pect of any hor.SC) bioycie, motor bicycle,
LAW DEPARTMENT motor car or other means of conveyance maintained by

NOTIFICATION him in his capacity as a member of such establishment or
The 14ih September .1913 force and under authority from a person exercising authority

No. 19641—The following ordinance, promulgated in such establishment or force, or by. way cf a tax on
persons or a requirement to take out a licence for practis­
ing a profession, trade or calling.

(3) Nothing in this soction shaLl be deemed to exompi 
any person from payment of any tax imposed or of that 
part of any tax which is imposed to cover the cost of 
specific services rendered to that person by the local 
authority imposing the tax.

4. Decision of questions arising under this Ordinance- 
If any question arises whether, or as to the extent to 

to exempt the members in British India of establishment and which, any tax is payable as having been imposed tc cover 
forces of certain foreign Powers allied with His Majesty the cost of specific services rendered by the local authority 

and of certain foreign Authorities from payment imposing the tax or whether in tho particular circumstance?
of taxes imposed by local authorities of any case a particular tax is payable, the decision of

emergency has arisen which makes it Central Government thereon shall be conclusive, 
necessary to exempt the members hi British India of 
establishments and forces of certain foreign Powers allied 
with His Majesty and of certain foreign Authorities from 
payment of taxes imposed by local authorities ;

Now, therefore, in exercise of the powers conferred by 
section 72 of the Government of India Act, as set out in the

bundle shall Bein a

■'

by the Governor General, is republished' for general infor­
mation.

By order of the Governor 
' J. E. MAHER

Secretary to Government
New D Ihi, 4th September 1943 

ORDINANCE No. XXVIII of 1943
AN

ORDINANCE

11Whereas an
LINLITHGOW 

Viceroy and Governor General

t
G. H. SPENCE

Secretary to Government of -W1* 

Printed and Pullithed by S. K. KhaD, Superintendent, Govt. Press, 0. G. 25—310—17-9-194.3
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